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& ' Dated this __ W wenden  the day of May, 2007

CORAM : Hon'ble Shri A. K Agarwal, Vice-Chairman. -

Honble Shri Muzaffar Husain, Member @)

Mohd. Usman Abdul Bari L. Applicant
(Review Petitioner)
VERSUS
i
i ’ .
i Union of India & Others Respondents.
|
i
ORDER

ek

Per - Shri A. K. Agarwal, Vice-Chatrman.

Tnis Review Petition has peen filed for the
review of the order given by the Tribunal on 04.04.2007
whnile disposing of contempt petition no. 18/2006. The

contention of the petitioner is that the Tribunal had

dismiésed the contempt petition 0D the ground that
substantial compliance of the Tribunal's oxrder dated

%\ 20.07.2005 has been done by the respondents. The

petitioner nas contended +rhat direction given bV the

Tribunal for referring the matter Lo competen't
authority to  pass orcders in the . disciplinary
procéedings has not been 'compliecu'.i with till date. It
ig further mentioned thet the benéfitr granted DbY the
respondénts‘ to' the Review petitioner like provisional

pension, medical benefics, pPasses, etc. are as per



2

rules and were not a part of the direction given by the
Tribunal in its judgment dated 29.07.2005. ‘In view of
above, a prayer has been made by the a@plicant to

review the order dated 04.04.2007 and Westore the

contempt petition on file.

2. | hfter perusal of the cese we observé ﬁhat while
setting aside the order of remcval from Seriice of the
applicant the respondents were granted liberty to proceed
in the matter by referriﬁg it to the competeptraufhority
for appropriate orders. The resoondents have béen taking
time for implementation of the Tribunal‘s order and the
applicant filed a contempt petition in June 2006. The
Tribunal wvide its order dated 06.10.2906 graﬁted
extensicn of time to respcndents up to 2%.01.2007 for
the implementation of its direction. 01 29.01.2007
when the applicant voiced a grievance about medical
facilities and passes the respon@ents sought time for

«filing a status report. The learned counsel for

& v ondents submitted .that the applicant |is entitlied

stated that the matter was referred to the Railway

wer—msese—m poard and after doing the needful the Rail#ay Roard has

sought the opinion of TUPSC. It was mentiocned by

respondents that since the applicant has superannuated,

the advice of UPSC is an essential requirement. = The
|

' Tribunal, after cbserving that the respondents have

made a substantial progress after referring the matter

medical Dbenefits and railway passes. Regarding .



o the competent authority, arrived at a conclusion
N . - . v . . !
tnat substantial compliance of Tribunal's direction -has

heer done ana dlsmissed the CLP,

3. kesides facts of the case as mentioned above, we
“es “ipd that there is no provision of reviewing an
srder given by the Tribunal while disposing of a
chtempt“petition. The Lucknow Bench of this Tribunal
while didposing of Review Petition in the case of Baljeer

Siwh 1. Shambhoo Nath Chaturvedi & others [2002 (1) AT 657/ has held
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wTwi:3, this Tribunal 1s governed by the
crroempt of Courts Act, 1971 and the Contempt
_7 Courts .C.A.T.) Rules, 1992. Under the
sanrempt of Courts Act, there is no provision
~5 review .an crder. Thus, +=hough rule 7 of
C.h.T. (Procedure} Rules, 1987 provides for
review but the Contempt of Courts {C.A.T.)
tules, 1992 does not provide procedure for

0
review of an order passed on a Contempt o
petition.” A
3
ol

4 ‘o view of rthe above, we ase of the opinion that

ot
Patd

ne Reviow Petinion filed by the spplicant has no merit
ans furvner, there is no legal provision for the review
of an order passed on & contempt petition. As &

result, the Review Petition No. 10/2007 is dismissed by
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